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Adj ourned to 31.5.1996 at the 

request of Shri M.M.Esu, learned counsel  
f 	for the pet it icner. 	 , 

MMiER DMJITRT AlE) 

Heard hrj M.M.3asu, learned counse1!I 
- 	 - 	- -- -.-- 	S 	 -- 	 - 	- 
pi11. erie snri shok Mohanty, 

learned Senior Standing Counsel for the 

Respondents. 	The relief sought in this 

application is for a direction to the Res 

pondents to employ the applicant on 

cdmpassjonete gro.inds against any vacancy 

suitable to her'oualjfjcetjon Annexure-2 

is a representation made by the 

applicant to the Secretary to Government 

of india, Department of Finance,Central. 

ecretarjat, dated 15,3.1995. .he had 
explained the entire background. In short1  

she wanted her husard to be examined by 
a Medi'-1 	 k 	 i.,... 	 -, - - - -- 	 t ret-J. rea 
on health grounds so that her case for 

Compassionate appointment willcome 

on strong grounds. This representatjjn has 

been forwarded 	 by the Government 

of India, Ministry of Finance, Department of 

Ipenditure, vide letter No,-170118/1/95G 
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... 

dated 5.4.1995 (nnecure-3),to the Comptroller and 

Auditor General of India, New telhi, for necessary 

action. MeanwhilexRxR x jaxx by an order dated 23. 3.1995 

(Annexure-3) the applicant's huaband had been allowed to 

retire voluntarily with effect from 31.1.1995. The 

applicant ha.i.pleaded the Comptrolle.r & Auditor General 

..f India as Respondent No.4 , by filing aMisc.Application, 

a copy whereof has been served on dhri Ashok MOhnty, 

learned sr.tanding Counsel for the Respondents. 

It is submitted by shri aasu that the applicant's 

representation (nnexure-2) may be directed to be 

dispDsed of by Respondent No.4 within a reasonable time. 

This pplication Can be disposed of by giving 

a suitle direction to Respondent No.4. Respondent No.4 

is accordingly directed to dispose of the applicant's 

representation dated 15.3.1995 (iinexure-2) forwarded 

to him by the Government of India, Ministry of Finance, 

Department of Expenditure, within a period of 3 (three) 

~ mohths from the date of receipt of a copy of this 

order. In order to facilitate the applicant to 

reoresEnt her case properly and to be xxx present 

for personal hearing, Respondent No.4 may delegate this 

function to Respondent No.3, 

~

or Responcent No.2, A.G.(E),Orissa,Bhubancswar. 

Respondent No.2 or Responcent 114o.3, as the case may be, 

can give a personal hearing to the applicant ane friard 

his report along with comments to Respondent No.4, the 

hiç;hest authority, who can decide and dispose of the 

representation (nnexure-2). 

The Original 	plication is disposed of. 
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